CEMMRAL ADRINISTRATIVE TRIBUMAL: PRINCIPAL EMCH

\ Review Application No. 360 of ZUp1 In
X\ Oriaginal Application No.2070 of 2000

New Delhi, this the 13%day of November , 2801
WM BLE mB. RULDIP SINGH, WEMBE R ¢ JUDL ¥

Harish Kumar Sharma

B/o tate Shril Harkesh Singh

R/o H.No., 10, Bitiari ek,

Devli Road, New Delhi, ...Review Applicant

Versus

1, The Chief Secretary,
' Government of National Capital Territory,
Delhi, Delhi Sachivalva,
I.P, Estate, New Delhi.

2. ' The Secretary (Seywiges d
Government of National Capital Territory,
Delhi, Delhi Sachivalvya
I.P. Estate, New Delhi.

<& a 3. The Director of Education,
A Relhi, 0ld Secre ariat,
Delhi. « . Respondent =
o ' : ORDER BY CILRCULATION

Hon 'ble Mr. Kuldip Singh, Member (2}

The .mresent RATNO.360 of 2001 has been- filed
by the applicant for review of the order passed ir 04
2070 of 2000 on 9.8.200)
2. 7 In  the RA the applicant has taken moeere o
S lezs the  same arounds to argue the RA, which he had

taken while arguing the 0A. While delivering the

CJudgment, all the grounds were taken into consideration.
U No fresh’ error has been pointed out which may call for
_ﬁ“;; f”vn*w of the “order und moreso the RA  does not come

L emem Nm R,

'wlthlnw the amolr of Ordhr 4! Rule 1 CPC read with Rue

22{330f)(1) of the Administrative Tribunal s Act.

3, _ In view of the above, nothing survives 1in the
RA, which~_is accordingly dismissed.

A
(Kgddip Singh)
Member (J)




